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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT NEW
DELHI '

MEMORANDUM OF APPLICATION/APPEAL

(Under Section18(1) read with Sections 14,15,16 & 17 of National
GreenTribunal Act,2010)

IA No 23 of 2023
Original Application No 807 of 2023

IN THE MATTER OF:

BhavakParasher ... Applicant
Versus

| Smt. Indu Walia & others ... Respondent

Rejoinder to the reply filed by Indu Walia respondent Nol to the
application(Under Section18(1) read with Sections 14,15,16 & 17
of National GreenTribunal Act,2010)

MAY IT PLEASE YOUR LOARDSHIP :

REPLY TO PRILIMINARY OBJECTIONS :

Objection No 1 :- It s wrong to blame applicant that application
1s full of malic, ill will and hatred against the family of

respondents. This application relates purely to my dist. Home
town, based on facts on the ground and needs immediate
attention of tribunal in the interest of environment, before further
irreversible damage is caused to environment. Applicant is
strictly law abiding citizen, and fully devoted to cause of
environment. This application is unique in its kind as the matter
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relates to adjoining a permanent pasture of 55 Hectares (ANX
2) as shown in attaché map of village Malahat. Where red
marked area is area under proposed construction and green
marked is a permanent pasture. Blue marked are Choe (low
lying area between the hills). At present there are no specific
laws in the country regarding a permanent pasture as per
knowledge gathered. Therefore Tribunal is requested to set
president it as it relates to purely environmental cause, never
paid attention to, on permanent pasture

2. Fact is admitted that land in question is personnel property
but not as original inhabitants of area but the surrounding
land to the extent of 55 hectares is Permanent pasture
since old times for the benefit of animals. Once this land is
developed/topography is changed thé entire purpose of A
permanent pasture ofshall be defeated. Land in question is
not in the back of showrooms/hotels as claimed (ANX 4). It
is absolute false to claim that there were no mountains and
no destruction of hill tops is done. Even today all
surrounding areas except levelled ones are still hilly. There
are mountains even today.

3. The land development and levelling of hilltops started only
2019. Application is purely on hard facts not based on

personal grouse.
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4. This claim is totally false need to be proved on record.
5. Respondent applied for 2 registrations only after HPRERA

sent her notice for violation HPRERA Laws.

REJOINDER TO REPLY ON MERITS

Para 1 is admitted so no rebuttal

2. Need no rebuttal

3. Contents of Para 3 not admitted.

4. Contents in para 4 are not a(imitted

5. Para No 5 & 6 not admitted. As allegations are fact iﬁ the
shape of photographs and letters sent to admistration

7. It 1s refuted that any complaint is made out of personnel
enmity, and had no facts.

8.  Google images are not developed by applicant it is a factual
case of 4 years 2018 to 2022.

9. Need no rebuttal

10. Need no rebuttal

11. Matter of record

12. Matter of investigation by Dist. Administration.
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GROUNDS OF COMPLAINT.

1. Grounds of prayer full of hard facts by the way of papers
submitted and on ground without any bias.

2. Dist. administration along with other agencies had shown
very negligent attitude. I request NGT to constitute a fact
finding committee of environmentalists to bring the facts of
this development of land by levelling hill tops/removing
jungles especially when it is surrounded by grassing land of
village to the extent of 55 hectares i.e. 22 percent of total

village area (ANX 3). NGT is requested to deliver landmark

judgement on environment saving measures when
grazing/Permanent Pasture (shelter place of stray animals) is
involved as compared to urbanisation of the same area.
Alone Dist. Una has Permanent pasture of 13,000 hectares
of land. The HP HC judgement Dated 13-01-23 speaks
volumes on the same issue, be taken into account before

deciding this application.
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Prayer:-For the cause of environment/natural habitat/Ecology/

permanent pasture

a. Constitute an expert committee of environmentalists,
and callfor time boundspot inspection of area in
question, regarding levelling of hilltops and blocking
natural rain water flow

b. Consequences of on rest of surrounding/permanent
pasture after colonising middle point in jungle by the
way of cutting and cooping of hills that too by

c. Calling for topography of the area since 2010 through
DC Una, to access the real damage caused to

environment.

Signature of Applicant

........................................



426

INDIA NON JUDICIAL

39 PM 2%

53

Government of Punjab

10 PAM A3 MAr- 2025 ¢

e-Stamp

i3

3 GH 10 PM 23 Mar2028 65

Certificate No. . IN-PB83184933192772V

Certificate Issued Date .| 23-Mar-2023 05:10 PM

Certificate Issued By . pbkamnaru

Account Reference - NEWIMPACC (SV)/ pb7065704/ ROOPNAGAR/ PB-RP
Unique Doc. Reference :  SUBIN-PBPB706570467672748126649V

Purchased by . BHAVAK PARASHER

Description of Document . Article 4 Affidavit

174

PM 23-Mar-20,

10 PM 23-Mar-2023 8510

Property Description . NA
Area of Property . Not Applicable

Consideration Price (Rs.) : 0
(Zero)

First Party . BHAVAK PARASHER
Second Party . Not Applicable
Stamp Duty Paid By . BHAVAK PARASHER

Stamp Duty Amount(Rs.) # 50
S (Fifty only)

0 PM 28-32:-2023 0510 PM 28-Mur-2028 G

/;n)“

&
o~
ol
w
o
=
-
=
&
&
&

et Jore

Please write or type below this line

£ PM 23 Mar-2023 D510 P

12023 051

A

£
2




427
E-stamp certificate No. IN-PB83184933192772V

BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT NEW
DELHI

MEMORANDUM OF APPLICATION/APPEAL
(Under Section18(1) read with Section 14,15,16&17 of National Green

Tribunal Act,2010)
In the matter of: 0.A807/2023
Bhavak parasher Petitioner
Vs.
Indu Walia and others Respondents
"AFFIDAVIT

I, Bhavak Parashar son of Mr. Gajanand Parashar, resident of Village
Narain Niwas VPO Ambota Tehsil Amb, District Una, Himachal Pradesh
Presently at House No. 506, Gaini Zail Singh Nagar, Rupnagar, do hereby
solemnly affirm as under:-

1. That I am the petitioner in the above noted matter and as such am well
conversant with the facts of the case. Hence I am competent to swear
this affidavit.

2. That I have read and understand the contents of the accompanying
Rejoinder to the reply of Respondent No.1, Smt. Indu Walia having
understood the contents therefore I say that the facts stated therein are
true to my knowledge has been concealed there from.

3. That the Annexg/r{;e/éﬁ;éﬂ}ii%{zgpies of the respective originals.

/ R .
| NN VA

Deponent

Verification:-

\':Q\\'\ LE g *C)‘* ,
Verified at Ropar on 23 March-2023 that the content of my above
affidavit is true and correct to the best of my knowledge and belief.

Anestedg;‘{s Identified 5
. N

N\»}}ig: yakshi Deponent
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